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4:- 
7 	23.3.01 	Issue notice to show cause 

as to why the application shall no 

be admitted. Returnable by four 

weeks. Mr A.Deb Roy,loarned Sr.C.G 

- 	

s.c K accepts notice on behalf of 

I the respondents. 

List on 24.4.01 for show cause 

---- - 
,Li'—t~;-i---- 	 I and further orders. 

I 	
•. 	

j 	Pendericy of this application 

717
. 

 /J  I shall not be a bar for the respon 

dents to ref ix the year of allot-  

ment. 

i Member 	 Vice-Chairman 
I. 	

•. 	
: 	P 

• 	 . 

') 	H 

	

24.4.01 	List on 25.5.01 to enable the. 
iLv i" 	 Irespondents to file written state- 

AliV 
S 	 !ment. 	 . 
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- - 

	 Maaber 	 Vice-Chairman 
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25.5.01 	I• 
On the prayer of the learned 

counsel for the applicant the case is 

aouxried to 30.5.2001 for mission. 

Member 	 Chairman 

pg 	- 

14.6.01 	'On the request ofr.K.P.Patha 

• 	learned counsel 	for the applicant, 	the 

case is adjourned'to 21-62001 	for 

admission. 

Fember 	 Vice-Chairman 

bb 

21,6.01 	. 	Mr,S.K.Shazrna, learned counsel for 

he applicant prays for and granted 

one week time 	to prepare himself for 

the argument whether this application. 

is maintainable in this Tribunal or riot 

- 	 List on 26-6-2001. 

- 	 Member 	 Vice-Chairman 

bb 	 S  

26,6.01 	We have heard Mr.K.P.Pathak, learne- 

counsel for the applicant and MrJ.Deb 
..• 	 Roy, Sr.C.G.S.Co for the respondents e  

this application the question of 

seniority as IPS Officer is 

Upon hearing the learned counsel for 
' the parties we are of the vie.i that 

the 09A. is not maintainable.: The 
---'- 	---kN-, 

içevance 	the of 	appl.icant./ pertains 
IA( 	

'\ (J 
toLGovernm'nt of Mizorarn, • 

f} 	learnod counsel for 
the applicant w4nt6to with draw the 
applicantjon. application is dismissed 

as withdrawn.Liberty is given to the 
applicant to file a fresh application 

\ 	 Q• • (yf 	 ______ 

irn 	 Mber. 	 vice-Chairmaiaq  

• 
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IN THE CENTRAL ADi1IiISTRATIVE iL1AL: GUWTThTT 	NCH 

( An aopjjcatjon under Section 19 of the r;entral Adminis 

trative Tribunal Act, 1975A 

O,A,NO'OF 200,1 

BETWEEN 

LSrj. L,Hrananawpa 

Son of Late Zambila. 

Resident of Fiat Ho3/Type 5 Qtr.,  

D.C.P. Office Complex 

Hauz Khas,New Delhj-110016 

..Applicant. 
AND 

I. The Union of India, 

Represented by the Secretary. 

Ministry of Home Affairs, 

Government of india 

North Block New Delhi-I,. 

2. The State of Mizoram. 

Represented by the Secretary. 

Department of Home s  

P.O. Aiz8Wj-796001 

3... Pu, K. C. Thanga, 

P.O.. Saikhama Kawn, 

Aizaw1 Mizoram. 

Responents, 

DETAILS OF APPLICATION 
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I 
I 

I. PARTICULARS OF THE ORDER AGAINST WHICH THE APPLICATION IS 
MADE:- 

(i) Order under Mmo NO,A19020/33/-HMp 	dated 26/6/1990 

issued by the Home Commissioner. Government of Ilizorarn 

permanently absorbino Pu. KC. T•hanQa in the Mizoram Police' 

Service with immediate effect(Annexure 10 PaQe No. 27) 

(ji) Order under Memo 	NoI-j/JC 	i3/18/9-jps-j 	aated 
31/12/1991 issued by the Under Secretary to the Government of 

India in the Ministry of Home Affairs aPpdintinQ Pu. K.C. 
Thanaa to the Indian Police Service. (Annexure 11 Page No, 

28) 

Order under Memo No. 1150I027/92-jpS,1 dated 

12/3/93 issued by the Ministry of Home Affairs, Government of 

India fixing the year of ailotnent of Pu. VC. Thanaa to the 
Indian Police Service as i9A7,(4nnexure 12 Page 79) 

Order under Memo N015011/7/98-17pS I dated 1//98 

fixiflQ the year of allotment of the applicant to the Indian 

Police Service as 1990 (Annexure 14 Page 33), 

Order,undef Memo No, 14019/3/2000-UTS dated 6/11/2000. 
issued by the Under Secretary to the Government of India in 
the Ministry of Home Affairs(Annexure-16 page No. 38) 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of the 

instant application for which he wants rèdressal is well 

within the jurisdiction of the Hon'ble Tribunal, 

LiMITATION 

The applicant further declares that the apolication is 

Ccnt,ci 	.... 
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In 

central 

GUWa 

within the limitation period prescribed under Section 21 of 

the Administrative Tribunals Act l98. 

4. FACTS OF THE CASE:- 

41 	That the applicant is a citizen of India and perrna- 
nent resident of Aizawl, Mizoram and as such he is 	entitled 

to all the rights and protection guaranteed under the Consti-

tution of India and the laws framed thereunder. 

4.2 	That the applicant was appointed as the Deputy Super- 

intendent of Police Mizoram Police in the year 1975 vide 

Governmentof Mizoram Home Department Order under Memo 

No.HMP72/73/128 dated 8/1/1975. 

A copy of the aforesaid Order dated 8/i/1975 is annexed 

herewith and marked as A*EXURE-1. 

4.3. 	That the applicant was subsequently abosorbed into 

the Mizorain Police Service under Rule 3 (c) of the Mizoram 

Police Service Rules 1982. 

4,4. 	That thereafter; the applicant was promoted to the 

selection grade of the Nizoram Police Service 	as Deputy 

Commandant, 1st Bn.MAP Vide Order unde Memo No32014/2/82-HMP 

dated 7/7/83. 

A copy of the aforesaid Order dated 7/7/83 is annexed 

herewith and marked as ANNEXURE-2. 

4.5. 	That the applicant states that after the comma into 

effect of the Mizoram Police Service Rules, 1986 providing 

for reQularisation of thinas done under M.P.S. Rules 1982 

the applicant was appointed into Grade II of the Mizorarn 

Police Service under the provision of Rule 152  and 34 of the 

Cr.r! td, 
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Guwantj B nvi 

M.P.S. Rules 1986 vide Order under Memo NOA.3.1020/i/83-HMP 
dated 3/9/86.. 

A copy of the aforesaid Order dated 3/9/86 is annexed 

herewith and marked as ANNEXURE-3. 

	

4.6 	That thereafter, the apo)icant was confirmed in the 

said Grade II of the Mizorar Police Service in the year 1987 

vide Order, under Memo.No;A31020/j/83-HMp dated 1912/ 1 987. 

copy of the aforesaid Order dated 19/2/1987 is annexed 

herewith and marked as ANNEXURE-4. 

	

4.7 	That the applicant states that in the year 1990 

the applicant was promoted to the Junior Administrative Grade 

of the Mizoram Police Service vide Order under Memo 

NoA 12018/1/88-I-iMP dated 28/2/90. 

Acopy of the aforesaid Order dated 28/2/90 is annexed 

herewith and marked as ANNEXURE-5. 

	

4.8 	That thereafter, the applicant was promoted to the 

Selection Grade of the Mizoram Police Service in the year 

1992 vidé Order under Memo No.A.32014/3/90-HMP/Loose dated 

29/6/1992. 

A copy of the aforesaid Order dated 29/6/1992 is annexed 

herewith and marked as ANNEXURE-6. 

	

4.9 	• 	That the applicant states that in the year 1983 

the mnter-e seniority list of the Officers of the Mizoram 

Police Service was finally fixed and notified Vide Memo 

No.23021/1/83-Hfrlp dated 16/12/83 and in the said list the 

name of the applicant appeared at Serial No.6. 

A copy of the aforesaid Order dated 16/12/83 is: annexed 

Cc'ntd. 	p./ 
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herewith and marked as ANNEXURE-7. 

S. 

410 	That the applicant states that in the year 1989 
• the Inter-se seniority of the Mizoram Police Service (Selec-

tion Grade) was provisionally fixed vide Office Memorandum 

No,A 23021/i/83-HMp dated 14/9/89 and in the said seniority 

list the name of the applicant figured at Si. No.5: 

A copy of the aforesaid Order dated 14/9/89 is annexed 

herewith and ma'ked as ANNEXURE-8. 

4.11 	That the ap1icant states that in the year 1990, a 

proposal was forwarded for the absorption of the services of 

Pu. K.C. Thanga who was then a member of the Assam Police 

Service into the Mizoram Police Service. As such a move would 

adversely affect the promotional avenues of the MPS Officers 

including the applicant and also as the proposed absorption 

would be in violation of the NiPS Rules 1986 and 1989, the 

applicant submitted a representation beinQ No4PF/LH/90/64'0 

dated 15/3/90 before the Hon'ble Home Ministerjljzoram 

strongly objecting against the said proposal, to absorb Pu, 

K.C. Thanga into the Mizoram Police Service. The relevant 

portion of the Mizoram Police Services Rules, 1989 is quoted' 

herein below: 

Rule 3, CONSTITUTIoN OF SERVICE AND ITS CLASSIFICATION, 

There shall be a service to be known as the Mizoram 
Police., 

The Service shall consist of the following persons, 
nàrnely- 

(a) Members of the Asam Police Service who are allocated 

	

Union Territory of Mizoram in accordance with the provisions 	-' 
Sub-Section (2) of Secton 64 of the North Eastern Areas (Re- 
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organisatiori) Act,. 1971. 

(b) 	Persons Dromoted or recruited to the rank of Gazetted 

Police Officers before the existence of the Mizoram Polibe 

Service Rules; 

(c). 	Persons recruited as the Gazetted Police Officer as 

per Mizorairt Government' Advertisement No. I-iMP. 72/73/17. dated 

1/5/1974; 	 S  

Persons recruited or promoted to the Service in_ 

accordance with-  the provisions of the Ilizoram Police -Service 

Rules 1982 and the Mizoram Police Service Rules. 1986; 

Persons recruited or promoted to the Service ir accor- 

dance with the provisions of these Rules. 	 - 

'A copy of the representation dated 15/3/90 is annexed ' 

herewith and marked as ANNEXURE-9. 

4.12 	•, 	That the applicant states that despite the afore- 

said objection by the aDplicant, Government of Mizoram by 

Order under Memo NoA19020/33/88-HMp dated 26/6/1990 perma-

nently absorbed Pu. KC. Thanga in the Mizoram Police ServIce 

with inimediate effect in the Junior Administrative grade as 

ALG-I in violation of the MPS Rules 1986 and 1989. It is, 

pertinent to mention herein that the applicant was prornotd 

to the Junior Administrative grade on 28/2 1 1990 and the 

induction of the Reso. No3 In the K.P.S. in the said ,Admin-

istrative grade on 26/6/1990 was without the protection of 

his pat servicerendered in the Assam PoliceServjce. 

A copy of the Order dated 26/6/1990 is annexed herewith. 

and marked as ANNEXURE-lO. 	. 

"S 

... ..................
p. 

OUW 
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That the applicant states that in the year 1991, 
the Government of India in.. the Ministry of Home Affairs 

appointed Pu. K.C. Thanga to the Indian Police Service vide 

its Notjfjcatiàn Memo No. I-i/IC 13/18/91-IpS-I dated 

- 31/12/1991 Under the provisions of IndIan Police Service 

(Appointment by promotion) Regulatjon 1955 taking Sri Thanga 

as a member of the Mizoram Police Service and allocating, him 

to the cadre of AGMU in the Indian Police Service. The Union 

of India while inducting.the RespJio.3 into the LP, in the 

-- AGMU cadre filed to appreciate that the 'R?sp.No3 	very 
induction to M.P.S. was in violation of the relevant Police 

Service Rules.oftheState of Mizorarn. 

A copy of the Notification -dated 31/12/1991 is annexed 
herewith and marked as ANNEXURE-li. 	 - 

4.14 	That the applicant states that in the year 1993 
the seniority and year of allotment of Officers appointed to 

Indian Police Service by promotion in 1991 and ailoted tb 

AGMU Cadre was notified by Order under Memo 

IPS.I dated 12/3/93 issued by the 	Ministry 	of 	Home 
AffairsGovernment of'India, In the said Order, the name of 

Pu. KC: Thanga appeared at Si,No,12 and his year of allot-
ment was-shown as 1987. 

- 	A copy of the Notification dated 12/3/93 is annexed 

herewith and marked as ANNEXURE-12. 

4.15 -. - 	That the' app) icant states that in the year J998, 

the applicant was appointed to the Indian Police Service and 

allocated the joint cadre of AGMU vide its Notification 

No.11401112/97-Ip51 dated 12/3/1998. 

A copy of the Notification dated 12/3/1995 is annexed 
herewith and marked as ANNEXURE-13. 

L:Ofl td 



4.16 	That in 

allotment of the 

No. 1501l/7/98-IpS, .1 

given was 1990 the 

most direct recruit 

list of AGMU. Cadre. 

the year 1998 the sen 

applicant was fixed 

dated 15/6/1998. The 

applicant was placed 

Officer of 1990 batch 

iority and year of 

vide Office Memo 

year of allotment 

below the Junior 

in the gradation 

1. 

- 

(ua 	3 

A copy of the Order dated 15/6/1998 is annexed herewith 
and marked as ANNEXURE-14. 

4.17 	 That the applicant states tht the applicant 

submftted a representation dated 9/5/2000 before the Secre-

tary, Ministry of Home Affairs, Government of India stating 

• his grivances due to non-consideration of his case for promo-

• tion earlier and showing the year of ailotment as 1990 wher-

eas his immediate senior in the list of inter-se seniority 

in the State Police Service, Mr. Sailo had beeh allotted 1987 

as the year of allotment into the Indian Police Service, It 
•wasalso stated in the said representation how Pu, K.C. 

Thanga an.Assam Police Service Officer was illegally inducted 

into the Mizoram Police Service in violation of the Rules of 

1986 and how the said ex-cadre Officer was reccnnrpended for 

promotion to the I.P.S. from thequota meant for Mizoram. It 

was also highlighted that although the name of the äpplic-

ant existed in the Select list for I.P.S. even durino 1991 

the DPC hel.d in 1991 cleared the names of KC Thanqa, H. 

Khiangte and L. Sailo and all three were appointed to the 

i.PS. in 1991 but the case of the applicant could not be 

considered as there were only three such posts for Mizorarn 

and since an ex-cadre officer like Pu. K.C. Thanga was con-

sidered the case of the applicant was overlooked. In the said 

representatjon it was prayed that the applicant's appoint-

ment to the IPS may be made with effect from 1991 and year of 

allotment made as 1987, 

A copy of the representation dated 9/5/2000 is annexed 

Con I:; d,. • - p:1 	 - 



herewith and marked as ANNEXURE-15. 
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4.18 	That in response to the a.feresaid representation. 	—L 

the Under,  Secretary to the Government of India in the Minis-

try of Home Affairs vide letter Under Memo No14019/3/2000-

•UT5 dted 6/1112000 stated that the matter relates to the 

induction of Pu. K.C. Thanaa into the MPS and hence, it does 

not lie with the Government of India. 

A copy of the Order dated 6/11/2000 is annexed herewith 

and marked as ANNEXURE-16. 

4.19 	That the applicant states that in the year 2000 

Pu. K.C. Thanga was appointed to the Selection Grade of the 

Indian Police Service with effect from i/1/2000 vide Order 

Under Memo o.14616/44/2000-UTS dated 13/11/2000 issued by 

the Ministry of Home Affairs. Government of India. 

A copy of the Notification dated 13/11/2000 is annexed 

herewith and marked as ANNEXURE-17. 

420 	That the applicant states that the illegal 	b- 

sorption of Pu. K.C. Thanga into the Mizoram Police Service 

has caused grave injustice to the appiicant - by blocking the 

applicant's promotional aveneue as can be seen from the fact 

that in the year 1991 although the appiicant's name eisted 

in the Selt list prepared for consideration for promotion 

to the Indian Police Service immediately below that of Pu. 

L. Sailo.. the applicant was not considered for promotion and 

instant Pu. K.C. Thanga, Pu. Khiangte and L.Sailo were pro-

moted to fill up the then existing 3 vacancies in the 

IPS.. Had Pu. K.C. Thanga not been inducted illegally into 

the M.P.S,, the applicant would have been considered for 

promotion to the I.P.S. alongwith Pu. Khiangte and L. Sailo, 

In that view of the matter, the Respondents are liable to be 
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Iry  

I I)' 
• 	

. q - 	 r directed to re-fix the seniority of t 	icant at par with 
that of Pu. K.C.Thanga for the ends of justice. 	 - 

1 

4.21 	That is is espectfu1ly submitted that is is a fit 

case where this Hon'ble Tribunal may be pleased to interevene 

in the matter in an appropriate manner and grant the reliefs 

as prayed for by the petitioner. If the same is denied the 

petitioner would suffer.irreparble loss and injury. 

4.22 	That there is no other adequate equally effica- 

cious alternative remedy available and the reliefs sought 

for, if granted would be just, proper and adequate. - 

4.23 	That the applicant demanded justice and the same 
wasdenjedto him. 

4.24 	That this application is filed bonaffde and in the. 
interest of justice. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS: 

	

5,1 	For that, the Respondent Authorities, while inductjng 

the Private Respondent into the Indian Police Service against 

the AGMU Cadre failed to appreciate that the Induction of the 

Private. Respondent was contrary to the relevant rules prevel-

ant at that time and was not eligible for induction into the 

AGNU Cadre of Indian Polióe Service, 

	

5.2 	For that, the name of the applicant having appeared 

immediately below the name of Pu. L Sailo in the- inter-se-

seniority list of the Mizorarn Police Service of 1983 and 

1989, the applicant would have been considered for selection 

to the Indian Police Service along with Pu. L. Sailo and H. 

Khianate for filling up the then existing 3 vacancies in the 

'I 
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I.P.S 	but for the illeaal 	induction oPc. K.C. Thanga 
into the Mizoram Police Service in 1990 due to which 'the case 

of the applicant was not considered and the 3 vacancies were 
filled up by the appointment of Pu. K.C. Thanga, Pu H. 
Khiangte and Pu.. L. Sailo. 

	

5.3 	For that, the name of the applicant 'whIch was 

included in the select list for promotion to the I.P.S. even 

in 1991 was overlooked and 3 others including Pu. K.C. Thanga 

were promoted to the I.P.S. and thereafter, when the applic-

ant was promoted to the I.P.S. in 1998 and his year Of allot-

ment was given as 1990, whereas, the other three persons 

aforesaid were given 1987 as the year of allotment. In the 

view of the matter, the Respondents are liable to be directed 

to fix the year of ailotment of the applicant as 1987. 

	

5.4 	For that, the immediate senior of the applicant in 
the inter-se seniority list Pu, L. Sailo having been gIven 
1987 as the year of allotment, the action of the Respondents 

in giving 1990 as the year of allotment to the applicant is 

violative of the Principles of equality and fairplay in 

administrative action and hence, liable to be interefered 

with by this Hon'ble Tribuna1. 

DETAILS OF REMEDIES EXHAUSTED; 

The applicant declares that he has exhausted all the 

remedies available to him and there is no alternative remedy 
.available to him. 

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY OTHER 
COURT: 

Coritd.....p/ 
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The applicant further states that no application writ 

petition or suit regarding the grievances made in this in-

stant application is pending before any Court or an other 

bench of this Hon'ble Tribunal. 

/RELIEFS SOUGHT FOR: 

Under the facts and circumstances stated above. itis 

most respectfully prayed that your Lordships would be pleased 

to, admit this petition call for the records and uponhearing 

the parties and on perusal of the records be pleased to grant 

the following a reliefs  

(i) 	A direction to the authorities to re-fix the year .of 

Ilotment of the applicant in the Indian. P61ie Service as 

197 and accordingly, re-fix the inter-se seniority list of 

\LPS.. Officers of the AGMU.Cadre after setting aside the 

toérunder Memo No. 15011/7/98-iPS.1 dated 15/6/1998 (Annex-

ure 14 Page No.33) and Order under Memo No.14019/3/2000-UTS, 

dated 6/11/2000 (Annexure 16 Page No38). 

(ifl 	A direction to the authorities to consider, the ap- 

plicant for promotion to the Selection Grade of the Indian 

Police Service with effect from 1/1/2000. 

cost of the application 

(iv) 	Any other relief/reliefs that the applicant is enti- 

tled to in the facts and circumstances of the case. 

9. INTERIM ORDER PRAYED FOR: 

Pending disposal of the application, it is further prayed 

that the government respondents may be directed to consider 

the case of the applicant and re-fix the year of allotment 



r  L 2 7 : MN  I of the applicant to the I.P.S. as 1987. 

• 	 l 	
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The application is filed through Advocate. 

11 PARTICULARS OF THE I.P.O. 

(1) LPO. NO. : 

j  Date 	 '.2ooI 
: 

Payable at : Guwahati. 

12. List of Enclosures: 

As stated in the Index.. 	S 

p 

• 	 VERIFICATION. 

:;or- t.d 



V E R I F I C A T I 0 N 

I. Sri LHrangnawn. Son of Late Zambila, aged about 49 

years. presently Deputy Commissioner of Poli, D.E./Ceil 

Delhi. and Resident of Fiat No3/Type 5 Qtr. DCP. Office 

Complex, Hauz Khas.New Delhj'-110016 do hereby solemnly affirm 

and'verify that the statements made in the accompanying 

application n paragraphs , are true to my 

knowledge and those mad€ in paragraphs 	 being 
matter of records are true to my informatjon 

I have not suppressed any material fact. 

And I sign this verification on this 	th day of 
2001 at Guwahatj. 

L 
( SRI L. HRANGNAWNA ) 

'::.cr t:c . 
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(PD)..3O.60O..( 	 p,. plu: oUvr 	iLowance 

• 	blo urxir- thr. 	ules from tiIfl 	t.c) t11:"2 •Et H') unti I 1 urtI . 	r 

with cfc't fLLffl thi c1ay ho t 	'VI 	nC13C 

	

The OCficr will. b 	n :cbitirn Cor L'o 'j t 

• 	. 

 

	

The ppoi flttfle tt 	- 	 r- fl I( hec 1)1i.9 	flOj 'C t tO 

, 	regulari 	tor' in accrI nc. 	i .h t:II 	rcr ul Ii nL rii1.':; I:o be 

frarued -rIrKl apnrV c1 i n ciu  

• - 	 3'l/_.. H. . H . ;1 1•1AL 

	

Chic 	r 	ry Le Lhe (Jcv .. 	I i-i 7 or1m. 

Mnr. 	 LTh. Ii',iL, uhe 	h 3 in., 1975. 

• 	Copy forwQ3c?1 	 - 
• 	4.  

i) 	Inspct'r G nral oC PoU: 	! : 1 :.'r.W, 1Ij. ZLWI ic'y I 1u1w1 Lion 

a rx:1 ncc;sary action.  

for poti fl Of the (>fJ.tC  

1. 	 shri.c :. 	•'ir ' 	....
i7 yI: :.':-:. •f14'4. 

• 	'. 
lie 	cI.4D.til1 ' tCt. 	C j j 	1ii.. : .Li'' i.iI. 

L 	 ' 'Director cl •Inic!:nKt(.i on, 	1'u.Lic He :LLiofl 	i'li.Z')) •iI1, 'j.z'..-jI 

V • 	. 	• . 	i 	pubIi'ttinXi M.L7,OI)IU  

• 4) 	J.cCOufltaI 	Gwt'aL, l;jnic 	Lc., Sli. 1.1rcnq  

• . 	• ment is s'fl Qqifl!L 	V LlC: t1)i. 

' \•, 	
.i 	DpELbflC rfi.LLcr 	'/; ..i/ '  1 c 	> 

...• 1) 

• 	• 	• 	
. 

It_fl.  

Clii. '.?i H :::•i try t. 	th..' 	t N I; 	• 	.i zc'Cfl. 

I 
	 - 	

•1 

,,•• 
/ 



•• 	
I.-, 

Unted AJ.u:]., U 	7tJ July, 

• 	 _2_±( 1) E1 

The :3e.?:vj.cc: of U)L-i • 1I •11;JIlwim, D;ft 
SUperjntO1efl.L o 	P03.jr'ç 1IV1IIO 	 •.; 	 .i.t 
Police $ervic, 	he LL.GOV .rI)J - . ( A(.iflLj.l Ii.:; 1' Of) (i I IS Pleased to Qppoij(- I 	 • .L:. hL, 
to the 	electjori Grade of 'LLZøJ.i fl.I. :. 	 •.'.LVjc•' ui :hi 	:;cni.c of py of k. 1 10O-.4CJ_iinoj:. 	'; 	 '' 	1(Th(I( 1)Ij. 	•IJ)d SUbjQct to 	C(JUl 	 )11 	:' 	): 	n':'j .i •• 	je.-j0,1 	Iir)I(I tjjU, immedjQ 	eEC(_jCL. 	. 

i3V > 	.................... 	 ( 
i.frflV11)r)J 	(.'(.I:.i JJ 	.r1L)nl- ) 	C 

IL 
OltiE 

 

	

A.i.::.u1, 	jjr 	7U 	3u.ly, I.113 I 

Copyto :- 
1 	 1) • Seci; t:i 	to Li ic LL. cov': J) 

P.S. Lo Chief (1ini; {;r. 
P.A. Lo 	 /fl.i H.:: 4). ACCE WLnt Genor::ii,  

. Jt.Urecor of Accowt:; & Trc,-j ii:J.(, M iü.uwi, 
A:Li1. 

. IflSpC Lor Genorl o1 Po.I,:L(:, I 'J.:-tu, i\izuwl. 
7). All' Adfltj istrtjv DrIjniL; 
a) . Tre;ur.y OCf1COJ-,,1.-WJ 
9) 	 . 	• i 	 . 

10) . Per;3fla1 file of thic oJL.:i 
Con;()j1cr of. Pr111jç3 •n 	t:.i (.i.o1cr, IIioron 	. 1. 

	

•Aiw.1 with 5 r CC.i.: 	 1) hi jç L:LOx) in the Mizoroni 	 . 
12) . Gu3rd. File. 

t 

) 

2 1:;.: ZV L 	:.h' 	'OVL Of iiIzorin, 
• 1)cv,, 1 U Lil 	L. 

•1' 

• .: 



I. 

-1---- 
I' 	

Q/ i/ 341  1 1 1 

\ 

, 

IIC ::'2Lvicc; 	'i. 	1:': f',.l 1.o',j iiq ol iccr. who 
er 	 } 	ijc .;oV 1.. 	:1: Mj.') I,'Ji 	p'r. the (ovL. uI: 

Mizorum Adv rU. 4jIIiI1 L I o.  IL' I 1 7/1 3/1 . / (Ia Lcd i. 5. 74 ('crc 
sub sequenti :i  ab sorbed i.n t:o I.Ii:'. r ,-ui. Fo .1 ico crvicc uLtcn: 
rule 3(c) c 	Ue ors.twhi .le 111. : Lul 	1iL2. 

S1 	I 'J)IuaWiu Chuini LLiu 	 . . 

S1i:­J. Liiit.i.igdi1ovi 1:1).i..Jt' 

SLu:' !'al 	lquai 	In 

4 • 

5. Sh, 	r:jh.lir. 

' 	2. 	AnU wIt(rus in. ViC/ 01: :;flIi': iIr:I)1ch 	in LIic orsU- 
while. Mjzor:.tin. .o1ic 	ei -v i c. 	n Lr' 	:'Q .v I:. ()E 3. n.I Lj 

fl0tLLiOd 11011 
Lu t.0 ct I Le I "I Ii. ,'.' -v: 1 ('1! :;c rvi. cc Ru Ic ; 

19136" u:1 pi.'ided foi reqi.I..-  .i.;:tL.i.cI1 ol Uu.ugs donc as  
per prc)vis.i.c11 ".1 (The rir.; Ru 1.c:; I:''2 1.11)t1(jr Itui 34 ()i: (The 
1-IP 	Rle s  

in v:i. . 	ui. 	i Co rcoI'ln( I 1. n I . I i:  

I , L, Govcrrio.' 	(A'lill 	).i.IiY-.'r) •IL. 	')Xi" .i :; L)i.t;.I0c1 Lu ul. 1 1 0 . 1 . 1) L 
Ihe €iEoresi ci olf 1 CCJ , i nt 	H-' 	I 	i I' ; 	1111c1r -  Lhc 

provisioij ,:  Rule 15 of LI. L. 	k'l I"-, I 'L3C' . Len(i 	1:11 rule 
34 of thc' - Id 

1 - 

i: 	_; 	i 	I • 	II 	':,; ' 	j i 	t I 	:.ii. 	till, 

it ' 	I 	I lii''I 	t• i. 

MrnO No • . 3i)2i/i/133-lIUP 	D:i.!1 ; 	I . , 	i 	:3i.d [Jej1:' 13C. 

Copy to :. 
Soc'- Lry Lc We L.( ' .:v':. ' J. II'I . 

SccreI:iry ic Lkn' (Lit. j 
o'. 	 . ... 	. 	

0 

:3. 	1'. i- 	 i , i 	:(C I 	.. Ii:,. 
0 • 	 . 

	

• 	1ILC.u1: 	 , 

5. Soc  

	

CG. 	i.'er;'.)J: 	' t.•1l(:c.l,11'. -  I. 	 - 

	

:,ii 	:Ct:i: 

Iiv 	i: . P'iI) .11. 	:;L.:n 	I.i 	1.1 ii' 	l•j .- 	.t.,iii 	(;,: -.o I. 

. 	. 	. 	
. 	 JJ\(  

• 	jI 	 . 	 / 	1 	'• Ly 	-i 	\\ i 	: 	-: 	' 	'\ 	• 	- I I I j: 	ii:. ihi, 

. 	
00 	•" 	• 	•. 	 : 	• •: 	I 
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r A ~01_1)'' 

;NO..A31O?O/1/3flMP 	 I 

GOVFJRNMIINT OF ?tIZO,1AM 	
0 

• 	 HOME ThPARTiENT0 

Datfd N Zwzf1 a  the 19th Feb'87., 

/ 	 me Lt.Ooveror,  o14izorain in pleaced to  cWim 
1.' the iollowin oicera in Gr& II of the Mizoram police 

Servic, in th'aoa3.e o.f E'iy cf, ho  650-12001... p.m. (pre-revi- 

• 

	

	 tie permanent 	manctiOnGd:by the Covtf aed) against  

)tizoram vide" Nã4IMP. 4/72/Pt 0 /06 datcd 25.6,73 w..!. 

• .j\• 	,.2.7.86. 	 . 

I • Shri 'Thanmawia Qionthu 	 '. 

'I. 	 •'\. 

2. Shri Hmindailova Khiangte 	 '• 

3.' Shri .Lalarigzu&..a Sailo 	 . 	 '• 

Shri Hrannawna 	 , 	 N 
Shri 'Hrahlira 

6, 5"i H.N.Sherma. 	 L 

Sd/..T GUPTA 	 :' . •' ' 

Secretary to the Govtof Mizor'm,'-. 
Home I)epartznent.  

Memo No.A.31020/i/83-HMP 1)eted &tzawl, the I9thFeb'87,\ 
Copy tot- 

I She Secrctary,.to Lt.Goyernor, Mizoram. 	!•••'. 
" 

.-2....E. iIfMini3ter. 

3 9 ,.P.S. - TIef Secretary. 
'Inspector General of Police, Mizoaa. 	. 	 ¶ 

I 	
5 a  Directorate of Accounta & Treaerie,Mizoram 

6 0, OUicera Concerned.  

Controller of Printing & Stetioneries Mizorai 
with 5 spare copies for publication in the 
Mizoram Gaette. 	 • 0 -. 

Guard ale. 	 , 	

0 

0 	

• 	 H 

0 	 2d/4..rt. LASKAR 
1! 	 k 	\' 

y 
Deputy Secretary to the Govt.of Mizoram, 

0 	

• 	 Home Department. 	
J 

0 	 •''' 	 , 	

•• • 0 •  

-. 	
' 	 0 	

'0 	

•' • 	 • 	

• 	 0 	 ••, 	 • 
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- 

• 	 : 
0) - 

•.__•____j. •  ._ 1 - 

• ,.f,I:V. 	11, 0 1a/1/•H I 
i: 	)I 	ii:Vldl 

4'&(WL(2- 	
: 

• 	. 	;IiTL.±c: 

ad 	,j th 	i.d 	:-f: 	 2fr ( 	. 	• • 	• r i er :uii: 

i:rsci 	dn te, 	;z', 	Ii' 	Lj. 	- i -t 	':-. 	•'! i 	-. :- ' - i 	.': 	, 1;Ii' 	•')v':rmn- 

of 	ftizoram 	i. 	i.;i.-d 	;u :):y-j 	: •j 

to 	Jun Lot 	Itiii.ii 1.: 	t.r;3 ( it H 	.': 1:: • o.f. 

of 	I. 3700-1 .5 - ii ? 1)0-i .5O-5UU ( / i r Li ( 	1;r  I I flW&fl ( • 

Ii.r 	wLI;II as 	dtit.i.;ib1 	III;i , 	tI kii.; 	LJ - )!rl L. •i.mmorlj ;Lc 

of effe c t 	Lid 	u 	l;.LJ. 	Cur Lii: r 

inrri.t 	 . 

i 	h ! 	f 1..I •'..1i)f 	O1(i 

. 	. 

• 	1 . 	,Pj 'J) -,IflIUIV/ jI 

i'ItI)f1i.]OV 	Iu 	i 

i . 	. 	. 	. 	 • I:. 	L . 	1! 	11W1 I 

5. 	 1. Ih I i.i:i 

Lii 	 I 	 r 	 1 	 1.1w 	1) (. 1 VP 

Me fl( J.(fl1 	011. .. 	'.:H : 	(II 1 	';• 	• 	•1 	j 	Ailiii i 11 i 	Li 

I: t vi 	Jr;d' 	J. 1 .1 	:;r I; I 	. 	. 	I' 	. 	. 	I. 	I • 	j 	 I. 

p1 a: 	Oi. 	j)t.I 	HI: 	uti 1.,j .1 	u-i  

3 	 TI ic 	•ivci 1 , h 	1 , 	I. ; 	Ci i LI 	 • 	• 	i 	I . 	:1 	i 	I. ii' 

kt)0/e 	I1IeI1t.L'.iII':cI  
ii 

/cIinirii.:stritj.v 	;! - cjo)[ 	ii.; 	I 	•.. 	. 	.)\ 	1iii 	t[ . 1IlJIt._ (.I 

Lo I;!)el' 1 r 	;ciiL gu1'? of H.i .. 	i.' .L 	 liL 	:irH;nry 

brifib 	on 	!ILi 	-i1'pii.Iii'ii. 	I.' 	H 	•Ii' 	• ,I i:iIili.: 	.ri(i v 

5r' cC11 	h  

I'iLii.i;ati'DtI 	01I)' 	!I 1;1tf 	LlI'!;i 	L 	Iu,, I :,J 	•.,:. I 	Li.;i L i''' 	J(I.' 

of M.P.31 	 . 	 • 	 ' - 
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MOMO No . A. 32o' 
Cpyto:_' 

/4 /3/9ç,_ 

 
1. Sucrctn'v 	to 	 fl:-c,ro;i 2 f ( 1 	tftj' 	N I.I')I 	;ti 	r, Ni 	:oro:ji 1  P.s/p.A 	tC) 	:.;.;:.. 	'/T.1i lii 

J. 
4. 01' 	•H, P.J/pj to )cohcr/.f; r'iizornm. 

 :.;cc;rLtOl..:, 	Ij•;I..tr All 	Se cr 	tm-i es, ( o  rn,'c0 - 1. 	o:1 	t•h. :1cri,i. T nnpe Ct()r 	;ir:f. 	or  
c co unLr,  COJ)iQ) 

9. COfltl'Oi] 	1', 	1•1- infInr; 	st O!:)y 	I;'; Spm't: 	copi (: 	for 	I)OUi.i. 	01 
isuc 	o.1: 	j;(r:,, 	(•f 
£rLaiJ1r J /1 Hnr 	j  ( j Of:ficci - 

 
 OU(.YI)I.I! 

tjO 	.;nrod 	.'.i . 1 	t; 	;i: 	i';•t:•I;. 

t1  Pc pu Ly 
 

:L1- 1 - I 

'-- 	------ I  .4 

II 

S. 

- 

/ 	fJr) • A. _'2')1/.i 

Wk 
41 

/ fl;flr 1  

L1u 29 ;J Juti / 

	

I 	J) fe I'.'('I 	Ull(i(1' sub-rui 	(4) cf •Rule 27 i'd ..j th Iu:1: 
•' 	f ;flc NP .. (Anlendmen•t) fU:.O3 1939 	

up-t0I ;t,t' 
f 	 L, Pt'Offl 	 LOIJ.wjpçr 

	

$ of the junior AC1IHIj S ti't C •( 	tI hC' 	etf. in ordei' o.f ril'.it in tIc• 	Lf (' Of  p1u3 all oth r ii:o wance 	Uai. I hi. u u ricf: r' thc ruiy 	. i1nrnedjac OLc2et 

1 . 	Pu TIianr'ij ;: 	c 

L . ran 11(1U1 

f
t 

3. 	tu Ii'. FfrnghJ.'I 

11 
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i 1 • .' 

(WlJH'I1I('i' 	HI 	i:,H 

H.iL'H 	;i::'.I , 	An 	16(Th Ic 	• I. I •. I  

O  FI'.i(.'E 	 RI!I'H 

The 	L t. 	Gov 	•r 	(; 	ni I 	I.:: Li. 	t( ii:) 	( 	F 	Un uidul  

Territory at 	Fli.zorun 	±4 	pl.;;rl 	j(4 	I i.;iiJ.y 	Fi.x 	thn .1i1L(;.i.- 

se—seniorJ_ y 	Of 	the 	POI&P 	OLI 	I.(21 	I 	b"LIVYr 	.Lii 	I lI')i"iIn 

Servi.cc 	an $V'4i) 	hci.oU 	:- 

1) :.u- •i. 	C. 	I<IvI)(j I 	C •i.4  t• 

3 41 	rrI_ Ch - iwll , if 	 ill 

4)  

7) F. 	HJ1n.JILI..i 	•.l 

• 	8) 'J.'mjkhuin; 	• 	 . 

9) • 	U 	P. C. 	I.,cli fl'2 .I.; 

O) . III, 	Clikin;i 
1 1 ) 	• II 	R 	Ra n 	:111 i'ji p 
12): 1 	5 	J• 	Tiw:ij:i 

(..5L1.'.l. 	!.ci.'( •iJ ', 	1., 	1_hr. 	(l,vI_  

Mr.thlO IIrj 	23()2.i,/./U3'-5 II hI 	 I I:i I.' "I 	1 Ii' 	5(1.11 	1 	-iiil' • 1 	1 ii; 

Copy to 
CLe Lti:y Lu Ii n: I, L. (.: • vs I. iiOt.. 

Sacrukary to Chi.t fl.i ii 
P.1\. to Chj.i ShmoUnly. 	 S 

:'.spocLor Gnrr;i1 aC P(.41 :i.u, 5ii:oi:nrii,  

nocrntAry, L)''r. t:wl•IiI.r,C 5' 	iniir.I 1, AIiii,i 11 	:L1  

i_ (3) \j1_  cdi CCL nccl Oci:i.u':•i:. 
7,) Cuard 
3)• 	otLroi.it: oll rn IYII.1 Il•1 (I 	;ti.i.OivJr.i'z;1 	ti - )1:;1:u 

for 	-r j 	f• 	jllh)J(IJI'1i 	in 	11M I-I.iy.rj:iii (,ii't.U ,  

or 

\ 	. 

I_ 	 i.1 I 	• 	
; 	

I 	 I 

,.•• 	
VIA 

 
•. 	.,. 	I 	• 

• 	4 

4 

	

• 	• 

	

S 	• 
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: 

Lfr 	
( 	No A 2 3021/i/33-Iljip 

• ,; 	 G0VERNMtt'JT OP rIIZOUAN 
..,•. 	 • 	 HOME DJ\RT1VNT 

•':W. 	i1: 

tcd Aizawl, the 	Lth SeDt'3 

' 1 	 OFFICE MEMORANDUM 

The Enter-se seniority of the Mizoranj Poice Service 
• ' (SeectionGrad.)'js provisioaliy fixed as shown in the e- 

1osed 'statement. 
.: 	c 	- 	•- 	 i 

Any Jfftcer fceling aggrieved in the matter may 
submit his representation to LhQ undc-rsigned within one month 
(30 days) from the ddte of is uc of this Office MemoranUuj 

Ukder Secretary to the Govt.of Mizoram, 
Home Department. 

•0 	
. 	 S 	 . 	 . 	

0 	
0• 

	

'Merno No A. 2302 1/83-HMp 	Dated i\lzawl, t1i / 	th 6C pt89 
Copy. to - 

. ,. 	1. Spcia1 Secretary to Govérno', Covt.of Mizoran). 
P.s. to Ch ef 1--lin.L5; Lei', Coy L. of Mizorajn. 
P.A. to Chief Secy., Covt;.o MLzoran. 

Ir..spect0 Genìeral of Pol icc, Mizoram, Aizawl 
.5, Secretary, DP & AR (csw), Govt.of Mizoram. 
6. Persons concerned.' 

• 7. Guard File, 	
•0 

•0 	

I 	 - • 	I .0 	 I 
C U ;0• 	

0 	 •• 	

1 

	

\ \ 	 ( viu IMINGLIANI 	/ 
•Under :ecretary to the Oovt.of M.Lzorarn; 0• 	 • 	 Howe 1)o 	rtmel]t. 



V . 	 . 	 . 

- 

seniaritY 

InterSe36n'itY 
0-f MpS(S) :CtiOfl Grade). 

4 	
C 	

Dac2L22222a 

.5. 8 3 

	

Pu C. icnat 	
i  

2 Pu Thanniawla ChawngthU 	
19 5 83 

3' Pu HmLnda11ova 
biaigt6 	 19 5 83 

4 Pu 	saflgZuala Soilo 	
19 5 8 

7.7 	 . V 

6 Pu r Hranghllra 	
16.3 3 3 

:. 7 	Pu H.N.Sharina,' 	
. 	3.11.86 

8. Pu M. Thongkhuma 	
8 L 88 

. 9. Pu ZornmaWia 	' 	
. 	20.10.88 

F. 

	

	10. Pu C Vm11Vefla 	
2010 88 

11 
 201088 

Pu R N TLwarl  

Pu Zornlmuana 	
20 10,88 

201088 	 lb 

Pu L H Sbanh1fl  

	

Pu La1o°chaifl 	. 	
. 	 20.10.88 	 V  

01088 
15 Pu N JOiShi  

.16. Pu rchUflgflUnga 
20.10.B 
71 

17. Pu V L31tkifl1 
	139 

V ? 	 V 	 V 	 V  

V 	 . 	 .: 	 V 	

V 	 •. 	 V 	 V  

I 	 ] 

4 



- 	 • LSfl 
2> 

- 

I 
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10 

jh c I tori ble Uorn' Mi ut l.er 

	

hi0r0m 	' 
Aizawi 
IkiroU,) Proper Urwar1 01 . 

subject:..Ab 	'P 501Ofl of the 	IV1C 	 i. 	 - 

	

into tLc Mi zo :.jfl Eo.LiC :'I vjCC - 	riLV riceS 

of Mizorm rli,CC OjI'iC1 

I 	 'ihe rne;itber'S of Mi zorEiU% P0 . 1 i Ce 	j e 	' 

pl aLriev( 	
tlro :o,' €rnnreuit for t eking favourable 

actiOn regardifl ebsorpii°fl of Jul 	 ice 3orv.ice 

UfiiC' 'i'u. 	.I'., 11 	tia iflU r 	1 . J1 )CpbJV3O 	' 

djt L reor 	
1L 'on the 	,theCt to 'the notiCC 

6i the !io' ble thief Nirii ter- of 1iiOr' fle  ' 

2. 	Ilie HiunLers of b.1j7OI am Po) 	e Si 'jiee hav 	' 

LO Itil oiiil nice UruCs d icu si,ri re ti t;i 
on for aborPti on 

into jzOraIui police ci vi;cubini tied. by 1'n • K. C. Thxia 

a mcnber oI' Asfli £oiic lvi e th 

	

and ]). 	e mcmberS 

LL'0fl,LY objec ted to li'i i.n 	air of Ii ccl' of o Lhci' service 

	

I ii o ,LiiOrt\iui 	o1 ICE Sc i' i e 	on 	nwrr'fl t bri 5ts and 

uriiflifliUU'J.Y •i'co.1,vt d tu IOR 	II <':'I' 	, . 
i,ori not to 

oboib ku. Y. C. II1 	 M.tZO1' 	 Servi cc, a , 

• 	hii aUoip40 will 20'el 
sly effcct Ui rnor?ie arid 

CLI'iC1. 	 r of,  the InLmI.W1 	of I-li 7i ;sm 	 ce 	c.c• 

'the nice tiri 	I UrUier' J.'?OL en to mOVO the Uover'niflflL 

requL. E:.ti rlt, to toko acLior.i oil tire ubjcct keePifl 	
in 

view the welIale of m(mt)c1 	of iJ.zOl'f't ,I'e1CC 	eIviCe 

iii port 	atia all imikS of l'iizoI1fl PolicC in 

• 	 enu:al 

 

all 	rIot air i.I1ULV iduai. iu oiiu'I ti .ru. • 

3. burbii1a Lu. T1it,i)t 	 iii 	POliCE 

any ol,hcr' 	outsi rAe 	o±i jeer Into 

IIZ1Ufl oli:cc 	ei'v i cc will 	i C'uti e 	of 	lii zoram Police 

c- 0111 cli's 	II 	a'L hOC 	01' 	[)i0liI0 lion 	lo 'hiif 	x'ade 

A res'Ld  tirI 	b1ocu,e of 	piqmO ,iorr at 	il x': nics of 	ne 

i'ii0-i k01iCe 	1 	'FCC. , 

I 	cn'rl ... 	. 	 •'. ' 



/ 

/1 	k, 
QA% 

4. 	An uridesjroblp precedc:iL will be created 
if Pu. K.C. Thn 	is absorbed into Nizoram Polic 
SevvJ.c.i and this :Ni1l Op 	the . tc at all time for 
any otner outside ofi.i,cer to get into Nizorarn Polie 

resu1tjij into complete demortlisatlori among the 

Of.ticers and men of 11izoim Police Force. 

• 	 . 	The Nizorm Police Service Rules 1986 axid 

amerided Rules 198) pxoviiie no piovis.Lori for 
• auor)UoLij'of 

 
3r1y0ifieLr/p1 son into theService. 

1tu1 5 of tue s Id Ruláa Clo.iiy laid dawn officers 1' 
persons who cn bc'onic meiiibex of the Iizorm Police 

er'vice and no oflicer other Luau those laid dn 
in Rule 5 can become a rnLunb'.r of the &'rvice. 
'rovjjc 	of ubsec -tjort •2 of 6 1l of the t4ol-tij Lasterzx 

I1.eus ( 1 (e-o1ganiLkori) Act 1971 wtriu appear in 
suL-claue (a) rule 	(2) of Hizoram Police Service 

spoice of membcis of Assam Police Service whose services 
hu alreaay been ailoca Led to tue. ll.T of N.tzorFim. by 

the Ceurtx1 ovcruiiictut and not any other members 

.UE- J.ol1pir16 to Assam Police ;eivicc, 

b. 	in the past duriui the -C 1ui.nis try an offi cer 
b6lou1Lin to Boi'der Jecurity Force who was on deput- 

• 

	

	ation to fizoxm Police and on the good book of the 

flon'bie CiiiefNjxijster ep[)lied fox' Morani Police 
• 

	

	exvièe and ,slrico Utiicf 1uiiiisLi had a soft corner on 

tL1: saidofficer a accisioni on file was nude to abEorb 
• 	. him into Hizôram Polte. Th 	 e m.rnbeis of Iuizorum Polic 

ervice for the Mtercst of the service nd the 
wclfare of NiZUIaII L'oiice ns,n, hoL ojccted. t have 
him absorb in to iizoi rin, 1'l.i.ce 	erv ice and made a.

1. 

ieues L to the kjo.t bie Chit , f iI1r I stèr uii to absorb 
film. 	Having urluein Lood Ltc i- 	vnce 	of the lii zoxm 
i"J.ice 01 , 1 i.cczs lie cian(.ri FIiJ (lrOILLa,i and (1', ciClOd 

to 	L's'.rL him i tit 	tr 	ci :n I'oh.jcr ..xvi.ce, 

S. 	. 

I 

II 

I(.II (••; • • • • •- 

le 

I 
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1- 

c.I/ .  

the c nic Of ku. 3. 1. 	n ..uj V 	!'(W) whc 

i:jijLI ed for n L;oifl U CII WO Ii ;:o 	m 	I c 4' ; ip.d bi so 

buii tui'iiccl UOWIL "y Lhc Go ertiiii' tit Awit. was agài nst 

t€i in terc-st of the w!ioJ. 	11i '." 	 1i. c 	ioxcE. 

7. 	'the riici;iUel's of I'i ui'. 	k'Ji'' 	;ei ice and 

rnRs of Ii zwi i 	SI' orn.Ly oIjccted to 
ait 

i LSiPt.IOtI 0t 	t110 &2t''v1CF' uf 1 t'. 	• 1.. 	:!I:)' un 

ni k'oli.ce 	(:I'v1O? 	JLL((.t ji'hi ILf?tI flIfl 141ICC 

'kilL fllulflbL i C, ol iLL7ur"fl Felice 6prvice and 

i1 ranks of hi7.or!Ii fol.i ce U" rctjrC, request your 

kiono r to ctisidei' cz'e1 till v on the SUb:ie t t of bsor-

p Liou keepirl 1n -v±'W. ttlL scnti m'its, wcli xe and 

inoiiic of tiic whole ii .izor: ii i'u] i ce Force and not to 

a L;o!b Vu. I. • . '1'l'i ig 	in to k1rurym 1 0 1 1 ce SO r'v ice 

in tc Interest ol l•iizo1aII Police Survicc officers 

and tne wiio1cizoflIfl Ubli ce  pbrue orid not in the 

itci'enit of Indlv!duul oif ic.x • 

'I. 
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G1INT ov MiiJ4 	 /0 
'l 	 S 

S 	

HO& 	 , 

• 	atêd Aizawl t  the 126th June •. 	
I 	

IS 	 & 	 S.  

T I 0 N 

In the anterst of publi'. -irvie, 4  the, 	
I 

Governor of Miorani is plear,ed to ordor nt  V 
S 	if fJ 	

S 	 I 	 I. 	 •4.SI•:• 4 	4 
absorption of'Pu h.G. Thana in the Mizoram Police 

/ 	Service with immediate offocb 
I '  

The Governor of Mizoram is 1' urthur pie ased 	44 
S 	 - 	 • 	 S 	 • 	

IS... 	
-. 

to order that Pu K. C. Thdnfa will contlnu2 to 1' unctiot 	'. 

-as .AIG — I. 
 

- 	, 

- 	 -I.';.', 	
II 4  • 

sal—. 
RIN S1-1\GL 

Homo Coiimssioner. 
14, 

' S  

I •_ 

I I 	• 

Memo NO.Ael 900/33/88-HMP Dtted Ai..awi, the '26th June 
S 	 • 	 5 	 . 	

5 	

., 	 S 	

•, 	 ., 	 • 	 . 	

.,S 

	

Copy to :7 	 h 
43 

.1) Secretary to .Govrnor. 	 '• 	... •. 	• •. 1' 
2 P.S. to Chicf Miiuster. . 
3 P.S../P.A. to MinisterjSpe.aker. 
4 	 bo Minister of ,State/Deputy Spea,ker. 	'W 
5 P.Ja. bo Chief Scretary. 	 - 

6 All SecretISlries. 
7 Inspector General of Police with 5 spcire 
8 All Hotds of Deartmunt0 
9 Chef Controller of Accc1nts, Nizoram, izwl 

(2 copies), 

10) Controller, Printini & btationery for publicatiox 
in the Ma.zorain Grzetto with 5 spire CO.L.I1CS. 

• 11 	Pu K.C. . Thana, 'IGI. 	
1 	• • • ' .:• 

12 Guard FiL. 	 " 	I 
,13 Pcrsonne3. file of Of f i cct conccrn. 

Ô_ 

S 	•• 	• 	 S. 	 • 	S 	•••'• 

- 	 1 	
I 

• 	 S 	 • 

' 	
- 	( Vi!ENGMwL 	, S  

Dput' Secretary to the Govt. of,Mizoram. 
Home Depdrtment. 

see 

S S ,  

• 	.. 	• 	• 

• 	•S. 

•,. 

S. 
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: '. 	 fh4$t'M// 1OSThIk 

'I• 	
• 	flLjii 	U j 	 .- 	

icCti. 

• 	
o., I11C13/1(h/9i_I 1 S_I 

• 	 ovCrr.'tC'flt of ni,/Ihr't 	Xk'i' 

• 	•..-_• 	... 	• 	1!iiiitt' c.t, 1orc ..i 	jr&i/:x'J.1i ILi1ya 

I • 
• 	 I 	

I 

• 	 I 

'1 	1er.CiI11, th 	-I2.i 	191:. 
i 	 • 	

I 	• 	 , 	• 

	

I 	
1t 

1 	 • 	

•. 	 .,I 	 .3.. 

po'rU c rfliC._'?( •D.-lj sb-ru.e (i) 
• . of ni).o 9  of ,tYio 1id1o)1 oi.1c 	ae riico (1licx-.dtmunt) :Ics, 

• 	
1954, :r(t t t1t 	cl'-i;ci 	 (1 	O 	,J::.lti o 	9. o 
IdJ.ar 	olic 	SJrvicp'Ca' 	/,iirb 	u•  ' rono4ou)i 	lJL)on,. 

1955, 	ho 	JO .tUC1I. •jJ F)i 	0 tO 	point tIl) 	O1LOP.LI 	• 

• 	 minberS of iJorz:n 1(111C0 	1•vi (2 to te Iadieii . 1011 c0 

I 	ertrtce on x ObaLi.oii riiid i;o. llocae hi to th2 cadre qC 
• 	I 	i CI1U un&?r 3ub-rulC (1) o. ii).o 5 o t' Inci!n folice 1 I 
• 	 orvice' (C - ic) rU3 3' 1'j54. 	The :jp?)OjnLIQ.I1t3 will 

i; 	 •iaics 	.Fro:t to datc of jte of 'tile Aiqiific tioi I 

 \ ç\\1 Ilk 

1 ' iif 	:fti 	D11L4 ' 
• 	• 	 i. 	 ;;.a.I:.:1J1:::. 	 1-1-1941 

-• 	:11. 1 1 	 • 

f;! 	 2. 	 j•i • 'i1ov, 	I.U!,/:Lo 	 1 - 3 -1 944 

I1 o —_1-3-1949 

2. 	The bove p,ointni.ns s1li be subjeQt to the outcomc 
Of 	iO 222/91 fiic Ly hri i:ewal In;h'AT, Priricinal 

: Bwih, lew Duliii  

l 

.1; 	: 	 • 	. 	• 	• 	T.I •• -  I  u• 	jct'.BL ''C' 	I GCVJR!1'iEi.i OF Iifl)Iii 

To 	 F 
Cl 



- 	

- 

j o- 

r 	 1L1 
Govørnnt of India/Ohrrt Sarkr 

Ministry of Home Affairs/Grjh Mantralaya 	13 

•New Delhi, the 

The seniority and year of a.11otment 
1ndj 	Po1jp Service by 

of Officers appointn 	to 
Cadre shalj be as foLi0w5 

promt1on In 
i:n.the 

1991 and allotted to AGM'J 
,4GWIU Cadre.  

Gradation list of 	IPS Ofjct' - ç of 
2, 	T 	det '~ ils 	sorvice iff.I. 	eri 	pointed 	to 	the 

in repect of thc 	State Police Srrvi lflt.jafl 	Police follows:- 3'rvice by promotion 	re 	s 

3. Name ofrthe 
No.Offjcer 

Dat; from 
which 

Da tp  

holding 
appoint- 	years of 	age 	in yer; 	of ment to 

rank not 1PS. 
service 	in 	terms of 	a110. 
rendrej 	rule 3(3) 	inrni below 

that of 
in. the 	(ii) 	of 	the 

Dy.S.P. 
rank not 	IPS(1e ç!ula_ 
below 	tions øf or 

equi. 
that of 	Seniority) 

Valent. 
Dy.S.P. 	llules,19E33. 
or equi- 

3 - 4 5 	 6 7 

/ 

L 	S/hrj 

1. A.S. 	Toor 3 .4.71 24.10.91 20 	5 
2. N.!3. Randhawa 3,4,73 24.10.91 

1g 
18 	6 

: 

3. 	3. 	Prpkh 3,4.73 24.10.91 
19t3' 

13 	6 
4. 	K.D. 	Sirgh 394. 24.10.91 

198 
18 	6 

5. D.A. Prabbu 
D'Sa2. 

27.2.75 --•-- 13.11.91 
198r, 

16 	5 
!. 

1966 H 
6. P.K. 	Srivstava29 576 3.12.91 15 	5 
7. M.3.Upadhay 15.6.77 3.12.91 

198 
14 	4 

•P.K. Loreng 31.7,75 3.12.91 16 	5 
9. 	S.S. Grewal 19.5.76 31.12,91 

1931 / 
15 	5 

M. 	Poflnjan 24.5.76 20.12.91 
1937' 

15 	5 
.1. UjjWalpshwar 

15.6.77 20.12,91 14 	4 1937 

S 	 .1.1 	 vii-' 1937 

WLP 

S.  

cflgZUa1a' 	
31.12.91 16 	5 I V987 

• 	.5 
I.,  

1 
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3 6 	year of allotment nf, 3/i;ri 	'Loren), u.S. Grc 	, POflfl:i.qfl, 	 Thncj, Hrningdaj1ov Khiang  
bcn rrtric1ci iii terms rf proviso to RUI 

.0 	 P 3(3)(jj)(c) of S(Regultion of Seriioritj) Ruies, 1986. 

4. 	in terms of Rule 4(11) of th IP1gutio of Sniorty) 
Rules, 1986 their int(, r-se-seniority Wi) 1 be as followsin the gradation list of AGU cadre: -  

S/3hrj 

l(ishan Kurnar (ftl-.85) 

A.S; Toor (SPS-35) 
N.S. 11andhawa.(SpS_85)-- 	-. 

S. Prksh (SPS-35) 

K.D. Sinçjh (SPS-05) 

[(ajesh Ma)jk (-co) 
--_T.N.Mohan (SR-36) 

S. Vasudeva Rao (1fl-86) 

S. Njt lyanandam  
../.. 	r.bhu 	rs;•j ('3-o6) 

P.K. rivastava (3Ps-05) 
S.K. Gar.cj (1"IR-87) 

Prac3rep 	inrr i3hardw j (flhl-o7) 
P. Kainraj (ftl-87) 

M.S. Upadhya (3P3_37) 

P.K. Loreng (SPS-37) 

M. Pcnnjn (SPS_37) 

UJjnloshwr Mizhr  

K.C,Thn9 (zPS-37). 

.i-imingdaj1ov KhiangiP.(Si_37) 

Lals-ingzuala 	.i10 (..1) -87) 

S.S. Grewa]. (SPS-87) 

5. 	The concerned officers may please be ir1fortned 1accordinq1,r. 

%I) 

I /\. 
- 

(P.s. PLLLAI) 
LJIJDELI 31cnri7.Jy FY TiIr (;ovT. flF IN':)T,' 

I. 	

. . 
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J  0 ew  
r 1.016,27,92_1Ps..1.wew 

Delhi, the  

Copy forward 	for infortualion and nc'cessory action to- 

j
1. 	The Director(CPS), MA. 

2. 	The bccountant Gnera1(CR), D1hi. 

1/ 

• 	 (P.s...NL1AI) 
U4DEil 5ECflETA(Y TiTH9,GOVT. OF INDIA. 

:lor lntejEt2,,j distribut ~Qn 

Copy each to IPS—Il, III and IV. 

Copy to Shri J.P. 3harma, tJDC, IP3.I Section. 

25 spare copies for use in Section. 

rl 	 •4...•• 
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I 7-r- 
f 	1 'iNED1A1i 

Nn. I. I401I/2/97-II..T 
;overnhlInI: of I ndi a/I.hnr.i 	;ark,,r 

Ministry of Iloiiuo Affairs/Grih Maritralaya 

fll 
New D:lti, the Il March, 1998 

NOTIFICATION 	 1 2 

In exercise of the poWers cmiirr'd by sul)-rn I e (1) of 
rule 9 of the 1. tid .i an Po I i CO ;orv ice ( U r - I Linen I: ) Uu s $ 11)54,  

read. 1  with sub-regulation (1) of rcgiil;:ion 9 of the Indian 
Police Service (Appointment by Promotion) iegulationss 1955, the 
President is pleased to appoint the foIl:ing member of tlizcram 
Police Service to the Indian police Servi - q on prohaLion and to 
al loc te him to the joint: cadre of AGMV wider sub-ru I c ( I ) o C 
rule 5 of the I milan Un I i. cc Serv i cc (Ca. .e ) Un I ei , I 95'I . The 
appointmentwill take effect from the :ate of inue of this 
Notification. 

Si. No. Name of the officer 	 Date of flirth 

1. 	Sti. L. (Irarignawna 
	 1.2. 1952 

P. s...—iTi Ia I 
Under Secretary to :;ie Government of India 

Tel. No. 301 1359 

No. I.14011/2/97-IPS.I 	 Dated: 11.3.1998 

A copy each is Corwar(Ied to :— 	 1 2 tL4R 13S6 

The 	DS(CPS), 	M111¼ 	with 	one 	F, pe 	copy 	for 	oniard 

transmission to the officer concerri 

The Accountant General, Mizoram, 

The Secretary, UPSC (Attn. Sli. N. NanasiVayattiv tinder Secy. 

Oholpur house, New Delhi. 

4 	The PG & .[GP, Mizoram, Ai7.awi . 

(p.S.P1IIni) 
limier Secret ;ir' to I:hio Govt. of iridiaf

IA 
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New Delhi. the 

•• 
i -.* 	- 

- 	 I  NO. I.15o1i/7/9sl 
Govetrnt 0fIfldibrn5t Sarkar 

Ministry of Ioine Affair8/Gnl tiantra 

/ 
nvrlCE 

Subject: FiXatiOfl of senioritY yar of allotment of shri L. 
	

aflgflaa lps(SPSMU). 

All

The 	de
r81gned is directed to refer to U.T. 

D1Vi51°' O.M. NO. l4O19R/ 9  

<.,
UTS dated 6th May. J998 on the above noted subject and to say that year of allOtmel 

in respect of shri L. Hrangflaas prOtee IPS 
0fficer of AGMU Cadre will 

be regulat 

under IPS (Regulati0nS of SenioritY) Rules, 198 as amended vide notification n 

B dated. 31.12.97. 

The detall of service In respect of above entioned 0fficers appointed 

2. IPS by prOtiOfl are as under: 
PO(i years of 	

Total weigh 	mar of 
- 	 ,rq 	ailOtmert 

	

S.NO. 	Name of 	
Date frcfl' 

the 	whiCh 	
8erviCe rendered in 	tage in 

0ffficer 	oldiflg 	
the rank not below 	

in tern of 

rank not 	
that of Dy.S or 	

the 1PS 
(RegUlation 

below that 	
equiValt till 31st  

of Dy.SP 	
day of Dece1r of 	

of Seniority) 

or eaUiValt the year jmmediatY 	
RuleS,1988 as 

before the year in 	
amended vide 

was 	otificat ion 
hich the SCM w  no.140l 5I54 "9  ' 

held to prepare the  
the Select LiSt on 	

AIS(I) & dated 
 

the said 0 fflcer was 
the basi8 of which 	

31.12.97 

appointed to IPS 
(FraCtiOfll if any. 

1.  
 7 

yrs 1990 

Sh.L.Hran9a 9.l75 21 
yrs  

As per Rule 4 of IPS (Reglilatbofl of ;enioritY) t ule5s 19881 L. 

r aflgfla3' 

ecrJit 0 fficer of 1990 batch 

3. 1p5(SPS90) shall be placed below the junior most direct r  

in the gradti0fl list of AGMU Cadre. 
The concerned 0fficer may kindlY be informed accordinglY 

ko 	 (P.S. 	iii) 

UNDER SECPET1' TO TUE GOVT. OF INDIA 
TEL. NO. 301 1359 

2/ 
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The Secretary, 
Govt of India, 
Ministry of Home Affair, New Delhi. 

(THROUGH PROPER CHANNEL) 

Subject:- 
	

RESTORATION OF SENIORITY IN I.P.S REQUEST REG. 

The Petitioner was appointed on a temporary basis as Dy. Supdt. of 

Police Mizoram vide Notification No. HMP/ 72/73/128 dated the 8th  January, 1975 

(copy enclosed) and in the inter— se-seniority so fixed vide office memorandum No. 

23021/1/83 IHMP dated the 16th  December 1983, his name was placed at S.No. 6 in 

between Lalsangzuala Sailo and F.Hranghlira (copy enclosed). 

That later on in the backdrop of enforcement of MPS Rule 1986, the 

appointment of the Petitioner was regularized into Grade II of M.P.S under the 

provision of rule 15 of M.P.S. Rules 1986 read with rule 34 of the said rules and his 

name figured at Si. No.. 4 of the order, issued vide No. A-31020/1/83 H.M.P. dated 

the 3 rd  September 1986 (copy enclosed), in between his counter parts, quoted in the 

inter-se-seniority it self, earlier issued vide office memo dated the 16 th  December, 

1983, referred to in Para-1 ut-supra. 

That thereafter he was declared confirmed in Grade-H of the 

Mizoram Police Service w.e.f 25.7.1986 through Notification No. A-3102011/83-HMP 

dated 19' Feb., 1987(copy enclosed ) and his name occured at SI. No. 4 of the said 

Notification sandwiched by his immediate senior and junior, mentioned in the inter-

se-seniority list. Subsequently vide order No. A-32014/2/82-IIMP dated the 7 th  July, 

1983(copy enclosed). The petitioner was given senior grade and further through 

Notification No. 12018/1/88-HMP dated the 28th  Feb. 1990(copy enclosed) he was 

appointed to the junior administrative Grade in the strict seniority of his 

counterparts w.e.f. 15.7.88. 

Contd. .2/.. 
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:: 2:: 

That the representationist was thereafter promoted to the selection 
	

44 

Grade vide order No. A-32014/3190-HMPfLoose dated the 29th  June, 92. Here it 

would also be worth mentioning that the petitioner was awarded Police Medal for 

meritorious service on the occasion of Republic Day,1991. And futher it would also 

be appreciated that Selection Grade of Mizoram Police Service in the terms of pay 

scale and rank is entirely equivalent to I.P.S. When the Mizoram Police service was 

accepted as feeder service, the petitioner was continuously on the select list for 

promotion to IFS till 1991. In terms of seniority the petitioner was immediate junior 

to Sh. LS.Sailo who was promoted to IPS in the year 1991 on the basis of his 

seniority of 1987. 

That, however the petitioner was not promoted as such in 1991 and 

instead Sh.K.C.Thanga, a police officer of Assam Police Service of 1966 batch was 

inducted into Mizorm Police Service fully ignoring that the Mizoram Police Service 

Rule 1986 provides no such clause for induction of ex-cadre officer and 

recommended for the promotion to IPS from the quota meant for 

Mizoram(Induction order and Mizoram Police Service Rule 1986 & 1989 enclosed). 

A representation was immediately submitted against the wrongful induction of 

Sh.K.C.Thanga at the cost of incumbents of Mizorm police Service but it all proved 

a cry in wilderness. 

That it may also be highlighted that while making selection for 

promotion to IPS, senior officers like Sh. C.Khenglawt and Sh.T.Chongthu, at 

Sl.No.1 & 2 of the Mizoram Police Service Seniority list of 1986 were not included 

by the State Govt. for the obvious reasons. However, the name of representationist 

was included and existed in the select list of IPS even during 1991. The D.P.C. held 

in 1991 cleared the names of S/Sb. K.C.Thanga who was inducted into Mizoram 

Police Service from Assam Police Service, H.Khiangte & L.S.Saio and all the 3 were 

appointed to IPS by promotion in 1991 but the case of petitioner was not considered 

in as much as there were only 3 posts of IPS promotion from Mizoram quota. Had 

Mr. K.C.Thanga, an outsider not considered and promoted against the vacancy 

Contd. .3/.. 
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meant for Mizoram, the representationist could have been considered and promoted 

alongwith his immedize senior Sh.Sailo. but for the above reason and for no fault 

on the part of the repreentationist 

. 	That in tie order issued from Govt. of India (MHA), vide No. 1- 

15016/27/92-IFS. I daui 12.3.93(copy endosed) the name of his immediate senior 

Sh. Sailo figures at SL No. 14, showing seniority and year of allotment so appointed 

to IPS by promotion ii 1991 but the iiirne of petitioner nowhere exists, in the 

impugned order only in account of the fact that an outsider Sh.K.C.Thanga, 

mentioned at Sl.No. 12 if the impugned order, was promoted against the one of the 

posts meant for Mizorim State for which the petitioner has got every legal claim. 

Apparently the petitionir has suffered irreparable loss for no reasons and lapse on 

his part. 

That the netitioner was taken by surprise when he was appointed to 

IPS from 12.3.1998 i'.ue Notification No. 1-14011/2/97-IFS-I even dated (copy 

enclosed) and was fur±ier allotted 1990 as'year of allotment' vide memo. No. 1- 

1501 1/7/98-IPS. I datet 15.6.98 whereas his immediate senior in the list of inter-se-

seniority Sh. Sailo has ieen allotted 1987 'as the year of allotment'. Obviously for 

unwarranted, wrongfii and uncalled for induction of Mr. K.C.Thanga, the case of 

the pe*itioner  was neitier considered nor was he promoted at the appropriate time 

against the vacancies mnt for the Police Service of Mizoram State. 

It is therore requested that my appointment to I.P.S. may be made 

with w.e.f. 1991 and vmr of allotment 1987, since I was in the same pannel of my 

immediate senior Sh.L.Sailo not even such benefit for the wrong allotment to Sh. 

K.C.Thanga, contrary to the M.P.S. Rules. Kindly consider and remove the 

annomally occur in ary ase, and I am making this representation to your goodseif 

the cadre controlling inthority. Since my appointment to U.S. was ordered on 

12.3.1998. Kindly noti= that due to this annomally I am continuing in the same 

Contd. .4/.. 
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grade of Supdt. of Police for the last siiteen years without any further Promotion 

whereas three of my juniors in the State Police Service were promoted to I.P.S 

ahead of me. Un.der facts stated above, my case may kindly be considered 

favourably. 

Your faithfully, 

Mt 
(hfi1IANGNAM'NA) IPS 

Encls:-As above 	 DEPUTY COMMISSIONER OF POLICE 
VBNDAP:DELHI 

Dated 



) p.. 	j 

I', I •i / 

LETTER RECEIYED 
FROM MHA 
AGAINST 
REPRESENTATION 

No.14019/3/2000-UTS 
Government of India 

Ministry of Home Affairs 

Jb 
.1 	 V 

' 

Jo 

OEL 

I To 

New Delhi-1,the 

The Cuinmissioner of Police,' 	 lØrM •. 
Delhi Police Headquarters 	., 
I.P. Estate 	

/ 

New Delhi 

ject : 	Representation submi1ted by Shri L. 
Irangnawna, IPS (AGMU:90). 

Sir, 

• 	'L/ 	 • 	 - 

' \ '- 

'Q

C,

I. am directed to ,4fer to Police 
Headquarterst letter No.39440/CB-I dated the 

1 \• 	16th May,' 2000 on the subject mentionød above 

Shri L. 'Hrangrawna,  IPS (AGMU:90'), is basically 
• 	 and to say that the representation submitted by 

I 	against. the jnduction of Shri K.C. Thanga' from 
7i 	Assam Police" Service into the tUzoram Police 

Service anØ the  latter's placement: above Shri 
}rangnawna In the Mizoram Police Service. The 

• 	representation submitted by Shri Hrangnawnat.  
therefore, does not lie with the Government of' 

• 	India. It pertains to a matter which is within 
the purview of the Government of Mizoram. Shri 

•Hrangnawna may, therefore, be advised to submit 
his representation to the Government of Mizoram. 

• • 	
• 	 Yours faithfully, 

I 	• 	 • 	. 	.. 

' 	(K.K. Kaira) 
Under Secretary to th,e Govt. of India 

(e9t 

.4 
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OF L.S. SAILO 
TO SELECTION 	 - 
GR. OF IPS 

_______________________________________________________ 
 

	

- __ 	 - 

L
• 	

'CDPY of order No.14016/44/2000TS, dated 13.11.2000 
received from Shri K.K. Kaira, Under 5ecretarY to the 

Gvt. of. $edia, flhlA, New Delhi. 

- 

I'S Ofi 'iCera of AruflaChal pradosh 

	

The fa .lou.ng I 	
- 

• 	
Uoa.-NilOrafl)Un°" Territories Cadre (1986 and 1907 

BatCh38) 

are appointed to the 5eiectiafl Grado of Indian police 

servicej%,14300'4O° 8300) with 91' tect from the dates 

mentioninst their names 

/Shri 	
- 	L 

1. 	T.N. Mhan (86) 	 1/1/99 

20 	
atyendra Garg (87) 	1/1/2000 

P.K. Bhardwai (07) 	
.-do- 	UBR 

p. Kamrai (87) 	
.-do- 

Tai -Ia888fl (B?) 	 do- 

1. a1ip Kumar (87) 	-do- 	8R 

1.5. padhY5Y (8?) 	
-do- 

B. 	P.K. Loreng (87) 	
-do- 

g. 	Dr. M. ponni*n (87) 

i. 	.C. Thanga (87) 	
-do- 	 L 

11. 	L. SauD (87) 	 -do.- 

120 	3.S. Grewal (87) 	
-do- 

IMP1EDIA1 

TH OFF 	 COMMISSIS  

JCB.-1, dtOd, Delhi, 

Copy f3ruardod for inforEIti0' and necessarY 

action to 1- 

10 	
All Special CSP in Delhi police. 

All joint Cap/Addi. Cap iii 0elhi police. 

A1 Di5tt./Ut OCBP including p/plC nd'F.R..0. 

50/PA to C.'., Delhi. 

• • 
	5. 	

All ACOP in PHU ad ACP/Iift in PCR. 

6. 	Al1 	
in PHU. rspectorD 

 } 

70 • 	
All A(:e and Computer in (;.. 

fall- Lj fl 
( PRAAB t4MD ) 

DEPUTY Cj)M 
' [

,IISsIONER OF POLICE: 

Hcfl(13.(E5TT.) 0 
DELHi. 


